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1/29.10.1996 	
Counsel for the applicant : Mt.M.P.Djxjt 	 I 

djourn. to 6.11.1996 for admission, a 

requested by the learned c1nse1 for the applicant. 

(D.Puyast) aha 

2./ 6.11.96. 	 Ori the request made on behalf of the learned 

counsel for the applicant, the case is adjourned to 

28.11.96 for admission. 

V~L/ 

/CBS/ 	(K.D5afi)T 	 O.N. Ilehrotra) 

11bar (A) 	 Vice-chairman 

3.1 28.1196. 	None appears for the applicait. List on 

7.1.97 for admission. 	 \ 
__- 

/cas/ 	 (K.o. Saha). 	 (V.N. Mehrotra) 

	

ember(A) 	 Vice-chairman 

/07'.01. 97 	 The V3 is not iva ilable to5av due to jllnass of 

Hotl 'ble Mr K.JiSaD., Member(A). List on 07.9..1997 

for 'dniission. 

(v,Nihr at r&) 
SkcJ 	 • 	 Vice_Chpjrmn 

.4 
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10./ 9.12.97. 	List it on 16.2.98 for hearirg ri admission. 
: 

/CBS/ 	 N.N. Mehrotra) 

vicechairman 

On the request made.by  the learned counsel 

for the applicant, the case is adjourned to 29.4.98 for 

admission. 	 fl 

.,. 

/CBS/ 	(L.R.K. Prasad) 	 (v.N. Nehrotra) 

Member (A) 	 . Vice-chairman 

12./29,4.'1998 ShriJ. .T.a.rn, Counsel for the applicant. 

The learned counsel for the applicant prys 

for time to file supplementary application. Prayer 

allowed. Ljt on 13.7.1998 for admissio4" 

( .R.cPasad-' 	) 	 ( .V.N.Mehrotra ) 
Member (A) 	 Vice-chairman 

Supplementary n,ot filed by the applicant so far. 

List it on 15.9.98 for admission. 

(V.N. Ilehrotra) 

Vice-chairman 

14/15.9.1998 	Shri J.K.Farn, learned counsel for the applicant. 

At the request of the learned coureLT.f or the 

applicat, list for admission on 9.12. 1998. 

( L.R.icPrasad 	. 	 ( V.N.hrotra 
M. 	 Member (A) 	 Vice-Chairman 



c& 	. 

15/9.12.1998 None'forthe applicant. List it for admission 

on 05.1.1999. 

( Lakshman Jha) 	 ( MIS 	 L.R.1,Prasac. ) 
Member (J) 	 Iiernber (A). 

Shri JE.kcrn, counsel for the applicant. 

Learned counsel f Or the applicant prays for 

and is allowed two• weeks time to file s upplementa ry 

affidavit, 

List on 11021999. for admission. 

	

('Lakshman Jha) 	 (L..K.Prasad) 
Men'ber(J) 	 v1ember(A) 

On request of Shri J.K.irn, counsel for 
the applicant, list, on 1103, 1999 for admission. 

	

/v 	 fr-&-Q ---- 
(Lakshm)VJha) 

Mener(J) . . . 	 Merrber(A) 

17/ 11, 02 99 
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18/11.03.99 	Shri J.K.Karn, counsel for the applicant. 

Heard the learned counsel for the applicant. 

He states that even though the applicant had fulfilled 

all the conditions she has not been considered for 

appointment as 4DBPM of Baligaon, LOBO, District 

urangabad. Instead of her respondent no.4 has been 
) 

selected who is a resident of other village which is 

situated at a distance of sixk4kilemeteres  from the 

post office. She has also alleged that the respondent 

no.4 has gotiq no 4ouse to run the post office and has 

no income. The learned counsel for the applicant fur-

ther states that as per departmental instructions 

permanent resident in the village delivery jurisdiction 

need not be insisted upon as pre-cond it ion for app-

ointment, However, itshould be laid dzn as a condition 

for appointment that any candidate who is selected, bef o-

re appointment to the post take-up his residence in 
that village/delivery zone of the ED post office as 

the case may be. According to the applicant, this 

condition has not been fulfilled by the respondent no.4. 

She has al ready made a representation ,  addressed to 

the cPLIG, Bihar Circle, Patna, dated 24,01.1996, which 
is at Annexure-?V6. 

	

2. 	 we have heard the =xk learned counsel 

for the applicant and feel that the representation of 

the applicant, as at )nnexure_.V6, should be considered 

and disposed of by the CPiv, Bihar Circle, Patna 

(Respondent no.2). Accordingly, the respondent no.2 

is directed to consider and dispose of the representa-

tion of the applicant dated 24.01.1996, as at nexure-

4/6, by passing a reasoned order in accordance with 

law within a period of three months and his decision be 

conunicated to the applicant within a fortnight 

thereafter. 

with the above direction this O.A. is 

disposed of at the admission stage itself. 

A co' of the order may be given to the 

learned counsel for the applicant 

(Lakshman Jha) 	 (L.R.K.prasad) 
SKJ 	Member(J) 	 Member(A) 


